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Capital Territery ef Belhi en 10th September, 1999.
‘ AN
ACT

To levy and collect the tax on the transfer of property in goods whether as goods or in some
other form involved in the execution of works contract in the National Capital Territory of Delhi

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in the Fiftieth
year of the Republic of India as follows:-

CHAPTER
Preliminary
1 “Short Title, extent alid Commencement: - (1) This Act may be called the Delhi Sale

Tax on Works Contracts’ Act, 1999.
2) It extends to the whole of the National Capital Territory of Delhi.

3) It shall come into force on such date as the Government may, by notification 1
the official Gazette, appoint.

28 Definitions. (1) In this Act, unless the context otherwise requires :-

: (a) “assessing authority” means any person appointed by the Commissioner of
Sales Tax to perform all or any ot the functions of assessing authority
under this Act:

(b) “Commissioner” means the person appointed to be the Commissioner of
Sales Tax under the Delhi Sales Tax Act. 1975 (43 of 1975)
(c) “contractor” means any person who executes a works contract and

inciudes a sub-contractor;
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«contractee” means any person for whom or for whose benefit a works

contract is exucuted;

“The Delhi Sales Tax Act’ means The Detht Gales Tax Act, 1975 (43 ol

1975)-

«dealer” means any person, who, whether for valuable consideration,

commission, remuneration of otherwise, (ransfer property in goods

(whether as goods or in some other form) involved in the execution of

works contract and includes any State Government and the C entral

Government which so transfers such property in goo’dfund any societys

club or association of persons which so transfers the property in goods 10
its members;

«declared goods” means goods as defined in the Central Sales Tax Act,

1956 (14 of 1956);

«“Delhi” means the National Capital Territory of Delhi;

goods” means every kind of movable property in goods (whether as

goods or in some other form) involved in the execution of-a works—

contract:

“Govemment” means Lt. Governor as defined under Article 239 AA of
Constitution.

$1L. Governor” Means Lt. Governor of National Capital Territory of Delhi

as appoimed by the President under Article 239 of the Constitution-

“person” includes an individual, or body of individuals whether

incorporated or not, a Hindu undivided family, a fuma local authority, 2
corporation, a company body or authority owned or setup by, or subject L0
administrative control of the Central Government or any State Government
(including the govcmmcm of a Union territory) or @ cooperative society,
whether rcgistcrcd or not,

“prescribed" means prescribcd by rules:

“registered dealer” means @ dealer registered under section 1 )2

“rules” means rules made under this Acti :

“gale” means @ transfer of property in goods (whether as goods or in sOme other
form) involved in the execution of @ works contract in Delhi; and the word “sell”

- withall its grammatica\ variation and cognate expressions shall be construed

acccording\y;

«gale price” in relation 10 2 transfer of property in goods (whether as goods or 11
some other form) involved in the execution of a works contract in Delhi, means
such amount as is arrived at by deducting  from the amunt of valuable
consideration paid or payable 1o @ person {or exeeution of such works contract,
the amount rcpresem'\ng labour and service charges for such execution.

“taxable turnover” means such turnover as is arrived at after deducting {from the
turnover of sales such amounts as may be prcscrihcd.

«tax” means the tax payable under this Act and includes @ lump sum amount by
way of composition payable in lieu of the amount of tax;

«turnover of sales” means the aggregate of the amount of sale price received of
receivable by a dealer in respect of any transfer of property in goods involved 1t
{he execution of any works contract whether exceuted fully or partly during any
period; i

“works contract” includes any agreement for carrying out for cash or !
deferred payment or for any valuable consideration, the building constructit
manufacture, proccssing. fabrication, erection, installation, fitting ¢
improvement, repair or commissioning of any movable or immovable propert

E



) “year” means the financial year;

2) All words and expression uscd and not defined in this Act but defined in the
Delhi Sales Tax Act, 1975 shall have the meanings assigned to them n that Act.

CHAPTER 11

INCIDENCE AND LE.VY OF TAX =

35 Incidence of tax. (N Every dealer whose turnover of sales during the year
immediately proceding the commencement of this Act exceeds the taxable quantum, shall be
liable to pay tax under this Act on his taxable turnover of sales effected by him on or after such

* commencement.

2) Every dealer to whom sub-section (1) does not apply, shall, with effect from the
date immediately following the day on which his turnover of all sales calculated form the
commencement of any year first exceeds, within such year, the taxable quantum, be liabie to pay
tax under this Act on all sales effected by him after that date.

3) Ever dealer who becomes liable to pay tax under this Act, shall continue to be so
liable until his registration certificate is duly cancelled; and upon such cancellation his liability
to pay tax, other than tax already levied or leviable, shall, until his turnover of all sales again first
exceeds the limit specified in sub-section (1), cease:

Provided that where the dealer becomes liable to pay tax again in the same year in which
he ceased to be liable as aforesaid, then in respect of such sales as take place during the period
commencing on the date of cessation of liablity to tax and, upto the time when his turnover of all
sales does not exceed such limit, no tax shall be payable.

(4) For the purpose of this Act “taxable quantum” means five lakh rupees.

4. Liability of dealer, :- Subject to the provisions of this Act and the rules made
thereunder, a tax shall be levied on the taxable turnover of sales involving transfer of property in
goods in the execution of the works contract commenced or continued for execution on or after
the commencement of this At whether such contract was entered nto prior subsequent to such
commencement.

5. Levy of Tax :- (1) Same as provided in sub-sections (2),(3),(4).(5) and (0), every
dealer shall file return and pay tax under this Act for each year on his taxable turnover of sales
on transfer of property in goods (whether as goods or m some other form) involved n the
execution of works contract, in the manner as may be prescribed at the rate of eight paise on
every rupee of his netturnover of sales.

© (2) - Tax shall be paid at the rate of four paise on every rupees of his net turnover of
sales pertaining to declared goods, if the goods have not sulfered tax earlier, and no-tax-shall be—

payable on the turnover of sales pertaining to declared goods, if such goods have suffered tax
earlier under the Delhi Sales Tax Act and transferred from the contractor to the contractee in the
same form in which they were purchased by the contractor. '

3) No tax shall be levied on the turnover of sale on transfer of property in goods,
specified in the Third Schedule to the Delhi Sales Tax Act, involved in the execution of works
contract, if such goods are transferred from the contractor to the contractee in the same form in
which they were purchased by the contractor.



(4) No such tax shall be leviable on the turnover of sales on transfer of property n
goods, whether as goods or in some other form involved in the exceution of works contract, 1f
such transfer from the contractor to the contractee constiutes @ sale in the course of Inter- State
trade or commerce under section 3 or sale outside the State under section 4 or sale in the
course of Import or Export under section 5 of the Central Sales Tax Act. 1956.

(5) No tax shall be payable under “his section on the turnover ol sales relating to the
amount paid to a sub-contractor as consideration for the execution of works contract whether
wholly or partly subject to the production of proof. as may be preseribed. that such sub-
contractor 1s a registerced dealer hable to tax under the Act and that the turnovet of such amount
is included in the return of turnover filed by such sub-contractor and tax thereupon has been
paid.

(6) No tax shall be payable under this scction on {he amount representing the value
of the goods supplied to the contractor by the contractec, provided that the ownership of such
goods remains with the contractee under the terms of the contract.

7 Where in respect of sale price referred to in clause () of sub-section (1) of
section 2, the contractor does not maintain propet accounts or the accounts maintained by hin
are not found by the assessing authority 10 be worthy of credence and the amount actuall
incurred towards charges for labour and other services and profit relating o supply of labour and
services are not ascertainable, such charges ot labour and serviees and such prohit may, for the

purposes of deductions, be determined on the basis of such pereentage of the value of the WOTKS
contract as may be pl‘cscribcd and different pereeentages may be plc.\‘cr\hcd for different types of

works contract.

0. C()mp()si\ion of tax - (1) Subject to such conditions and in such circumstances as

/may be prcscribed, the assessing authority of the arca may. if a dealer, liable to pay tax under this

section so elects, accept in licu of the amount of 1ax payable by him under seetion S of this
during the year by way of composition an amount at the rate of four pereent of his total amo

of the contract or the total aggregate value of the contracts recens ed or receivable toward

execution of works contract.
(29 No tax shall be payable under this section on the turnover relating 1o the amo
paid to a sub-contractor as consideration for the exccution of works contract, whether wh
partly, subject to the production of proof as may be mc.\‘cnhcd that such sub-contractor
registered dealer liable to tax/payment of composition of tax under the Actas the case may be.
and that the turnover of such amounts 15 included 1 the return of turnover filed by such sub-
contractor and tax or the composition as the case may be has been paid thereupon.

3) Every dealer who eclects to pay tax under this section shall apply n the
prcscribcd form to the assessing authority 10 be permitted to pay the amount of ax under s
section (1) and, on being so permitted. i the pn‘wnhcd manner and form. shall pay the same

il Deduction of Tax At Source (1) fvery person other than fndividual and Hind
undivided family responsible for making payment 1o any dealer (hereafter this scctio
referred to as “the contractor™) for discharge of any Jiability on account of valuable consideratie
payable for the transfer of property 1n goods (whether as goods or m some other form)
pursuance of a contract, shall, at the time of credit of such sum to the account of the contractor
at the time of making such payment 10 the contractor, cither in cash or i any other mani
deduct an amount cqual to two percent from such sum towards part or. as the case may be
satisfaction of the tax payable under this Acton account of totaly alue of such works contract
) Where, on an application peing made by the contractor 1 this behalf.
Commissioner is satisfied that any works contract involves both ransfer of property m &

and labour and service, or involves only  labour and service and acecourdingly.



deduction of tax on a part of the sum in respeet of the works contract or. as the case may be
justifics no deduction of tax, he shall, after giving the contractor a reasonable opportunity of
being heard, grant him such certificate as may be appropriate:

Provided that nothing in the said certificate shall affect the assessment of the sales tax
liability of the contractor under this Act:

Provided further that where any deduction has been made by a contractor from the
payments made to his sub-contractor in accordance witit sub-scction 43) the amounts of such
payments shall be deducted from the amount on which deduction is to be made under this sub-
section subject to production of a certificate as prescribed in sub-section (5) of this section.

3) Any contractor responsible for making any payment or discharge of any liability

: to any sub-contractor, in pursuance of a contract with the sub-contractor, for the transfer of
property in goods (whether as goods or in some other form) involved in the exccution, whether
wholly or in part, of the work undertaken by the contractor, shall, at the time of such payment or
discharge, in cash or by cheque or draft or any other mode., deduct an amount cqual to two
percent of such payment or discharge, purporting to be part or full amount of the tax payable

under this Act on such total value of transfer from the bill or invoices raised by the sub-
=%, contractor as payable by the contractor.

Provided that no deduction under this sub-scection shall be made on the amount on which
eduction has already been made under sub-scction (1) or sub-scction (2) subject to production
\_J//ofa certificate as prescribed in sub-section (5) of this section.

4) The amount deducted under sub-section (1) or sub-scction (2) or sub-section (3)
shall be deposited into the Government treasury by the person making such deduction betore the
expiry of fifteen days following the month m which such deduction s made 1 the manner as
may be prescribed.

%) The person making such deduction under sub-scction (1) or sub-scction (2) or
sub-section (3) shall , at the time of payment or discharge. furnish to the dealer from whose bills
or invoices such deduction is made a certificate as may be prescribed in respect of the amount
deducted, the rate at which it has been deducted and the details of deposit into the treasury

(6) Any deduction made in accordance with the provisions of this section and
credited into the Government treasury shall be treated as payment ol tax on behalt ol the person
from whose bills or invoices the deduction has been made, and credit shall be given to him for
the amount so deducted on the production of the certificate, referred to in sub-section (5) above,
in the assessment made for the relevent assessment year.

(7) I any person as is referred to m sub-section (1) or sub-section (2) o sub-section
(3) fails to make the deduction or, after deducting fails to deposit the amount so deducted as
required by sub-section (4), the assessimg authorty may. after giving o such person an
oppportunity of being heard, by order mowintmg. diect that such person shall pay. by way ol
penalty, a sum not exceeding twice the amount deductible under this section besides tax
deductible but not so deducted and, if deducted, not so deposited into the Government treasury

(8) Without prejudice to the provisions of sub-section (7). 1l any person fails to
make deduction, or, after deducting, fails to deposit the amount so deducted, he shall be liable to
pay simple mterest at the rate of two pereent per month on the amount deductible under this
section but not so deducted and, if deducted. not so deposited from the date on which such
“ amount was deductible to the date on which such payment s actually deposited.



9) Where the amount has not been deposited after deduction, such amount together
with interest and penalty referred to in sub-section (7) and sub-section (8) shall be a charge upon
all the assets of the person concerned and recoverable as arrcars of Tand revenue.

CHAPTER I

TAX CLEARANCE CERTIFICATE AND ACCOUNTS
8. Tax Clearance Certificate (1) Notwithstanding anything contamed in

any other law for the time being in force, no person shall enter into any works contract with any
dealer for execution by him of such works contract and shall make payment to such dealer for
execution of works contract, unless the Commissioner certifies in the prescribed manner that
such dealer :-

(1) has no liability to pay tax. interest, penalty or any amount duc or has not
defaulted in furnishing any return or returns together with the receipted challan or challans
showing payment of all tax payable under this Act:

(11) has not defaulted in making payment of tax otherwise payable by or due from
him under this Act:
(111) has made satislactory provision for sccuring the payment of tax by furnishing

bank guarantee in favour of the Commissioner or otherwise, as the case miay be s
(1v) has made an undertaking for getting himself registered as dealer observing and

complying provisions of this Act, if the contractor has started the business of transfer of property
in goods involved in execution of works contract for first time in Delht.

tl

2) Where on application made by a dealer in the prescribed  form,

Commissioner, after making such enquiry as he deems fit and proper. is satisfied and issues a
certificate in the prescribed form to the cffect that such dealer is not hable to pay tax undet
section 5 or that he has paid tax payable by, or duc from him under that section, or has
undertaken to register itself and to comply the provisions of the Actand the Rules, payment may.,
notwithstanding anything.contained in sub-scction (1), be made to such dealer for execution by
him of aworks contract referred to in section 5 on production by him of such certificate of the
Commissioner.

(3) The application for the certificate required under sub-section (1) shall be made
by the contractor or dealer to the Commissioner and shall be i such form and shall contam such
particulars as may be prescribed.

9. Information to be furnished for awarding a works contract : Any  person  cnterme
into any contract/letter of intent with any contractor for transfer of property m coods (whethtr as
goods or in some other form) involved in the execution of works contract shall furnish within
fifteen days from the date of signing of the contract/letter of intent such information as may be
prescribed to the assessing authority under whose jurisdiction the contractor’s place of business
is situated. Failure to do so shall entail a penalty not exceeding five hundred rupees per day of
default after affording such person a reasonable opportunity of being heard.

10. Accounts (1) Every dealer hable to pay tax under this Act, shall keep at s
place of business a true account in the manner and form as may be preseribed.



(2) All other” provisions relating to accounts. mspection, search and seizure as
prescribed in Delhin Sales Tax Act shall apply mutatis mutandis
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b g CHAPTER IV
Registration, Returns and Payment of Tax
11. Registration (1) No dealer shall, while being liable to pay tax under this Act,
execute or continue to exccute a works contract, unless he possesses a valid certificate of

registration as provided by this Act:

Provided that it shall be lawful for the dealer to execute or continue to execute a works
contract if the dealer has applied for registration within the prescribed time

2) Every dealer required to possess a certificate of registration shall apply i such
manner and to such authority as may be prescribed.
3) ‘The provisions of section 18 of the Delln Sales Tax Act and Rules framed

thereunder as regards security shall apply to a dealer under this Act mutatis mutandis.

(4) If the authority, after such inquiry as it deems fit, is satisfied that an application
for registration is in order, it shall register the applicant and issuc to him a certificate of
registration in the prescribed form.

(5) The authority may, after considering any information furmshed or otherwise

called for or received under any provisions of this Act. amend from time to time. the

certificate of registration

(0) If any person, upon an application made by him. has been registered as a dealer,

and thereafter it is found that he ought not to have been so registered under the

provisions of this section, he shall be liable to pay tax on his sales made from the date on
which his registration certificate took affect until it 1s cancelled, notwithstanding that he

may not be liable to pay tax under section 3.

(7) Where a registered dealer discontinues, transfers or otherwise disposes of his
activity ol exccution of works contract or the turnover ol sales ol a u-un:\mul‘niv;llu has, durmyg,
any year, not exceeded the limits specified in section 3 and on an application made for

cancellation of his registration certificate, the prescribed authority shall cancel the registration
with effect from such date as it may {ix in acccordance with the rules.
(8) Where the Commissioner is satistied that any registered dealer has discontinued,

transferred or otherwise disposed of the activity of exceution of works contract and the dealer
has failed to apply under sub-section (0) for cancellation of registration. the Commussioner may.,
after giving the dealer a reasonable opportunity of being heard. cancel the registration with effect
from such date as he may fix to be the date from which the said activity has been discontinued.
transferred or otherwise disposed of, as the case may be :

Provided that the cancellation of certificate of registration on an application of the dealer
or otherwise shall not affect the liability of the dealer to pay the tax (including any mterest and
penalty) due for any period upto the date of cancellation whether such tax (including any nterest



and penalty) is assessed before the date of cancellation but remains unpaid. or is assessed
therealter.

12. Returns, payment of tax and Interest

Every dealer registered under this Act shall file returns and make=payment of tax and
interest in the manner and form as may be presceribed.

/’/\
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INSPECTION, SEARCIH, SEIZURE AND ANTI-EVASION PROVISTONS

1:3° Power of entry, Inspection and seizure of accounts and goods.
(1) An assessing authority or any officer not below the rank ol Inspector, authorised

by the Commissioner in this behalf with such conditions and restrictions as may be specified by
the Commissioncr, shall have the power-

(a) to inspect or survey  the place of business ol a dealer or any other place where it
is believed by such authority or officer that business 1s being done or accounts are beimng kept by
sch dealer:

(b) to direct such dealer to produce accounts, registers and documents relating to his
business activities for examinations:

(c) to inspect. the goods in the possession of the dealer or in the possession ol any
body else on behalf of such dealer, wherever such goods are placed:

(d) to make scarch of such place including the scarch of the person found there.
where concealment of facts relating to business is suspected: .

(e) to break open the doors of any premuses or to break open any almirah. box.
receptacle in which any goods, accounts, registers of documents ol the dealer are suspected to be
kept, but access to such premises, almirah, box or receptacle is denied:

() to record the statement of the dealer or his manager. agent or servant or o take

extracts from any record and to put identification marks on accounts. registers or documents and
on any door, almirah, box or receptacle.

Explanation :- (1) There shall be a presumption in respect of goods, accounts registers ot
documents, which are found at any place of business ol a dealer during any inspection or search
that they relate to his business unless the contrary 1s proved by him. .

(2) The power under clauses (d) and (¢) of sub-section (1) shall be exercised by the
Inspector in the presence of any authority not below the rank of assistant sales tax of ficer.

3) Where any accounts, registers or documents are producced before any assessing
authority or any officer not below the rank of assistant sales tax officer in any proceeding under
the Act, such authority or officer may, for rcasons to be recorded in writing, impound and retain
them in its custody for a period not exceeding six months. and shall give the dealer or any other
person who has produced such accounts. registers or documents a receipt of the same.

4) Whereas at the time of inspection. the assessing authority or any officer not
below the rank of assistant sales tax officer authorised by the Commissioner in this behalf has



reason to suspect that the dealer 1s attempting to avoid or evade tax or is concealing his tax
liability in any manner, it may, for reasons to be recorded m writing scize such accounts,
registers or documents of the dealer as it may consider necessary and shall give the dealer, or any
other person form whose custody such accounts, registers or documents are seized a receipt for
the same, and may retain the same in 1ts custody for exanmination, enquiry, prosccution or other
legal action for a period not exceeding six months.

(5) The accounts, registers or documents impounded under sub-section (2) or seized
under sub-section (4) could be retained even beyond a period of six months and upto a maximum
period of two years from the date of impounding or seizure, as the case may be, by such
authority or officer, after having obtained permission i writing ol the Comnussioner or the
Deputy Commissioner authorised by the Commissioner.

(6) The assessing authority or any other officer not below the rank of assistant sales
tax officer authorised by the Commissioner under sub-section (4) may scize any goods hable to
tax, which are found in the possession of a dealer or in the possession ol any body clse on behalf
of such dealer and which are not accounted for in his accounts, registers or documents
maintained in the course of his business; and a list of goods so scized shall be prepared by such
authority or officer and a copy thereol shall be given to the dealer or any other person from
whose custody such goods are seized.

(7) Where it is not feasible to scize the accounts, registers or documents under sub-
section (4) or the goods under sub-scction (0), the assessing authority or the officer concerned
may serve on the owner or the person who is in immediate possession or control thereol an order
that he shall not remove, part with or otherwise deal with them except with the previous
permission of such authority or officer, which may. after serving such order, take such steps as
may be deemed necessary under the circumstances.

(8) The assessing authority or the officer referred to m sub-scction (0) may, alte
having given the dealer an opportunity of being heard and after having held such further enquiry
as it may consider fit, impose on him, for the possession of goods not accounted for, whether
seized or not under sub-section (0), a penalty cqual to the amount of five times of the tax leviable
on such goods or thirty percent of the value of such goods, whichever is less; and such authority

officer may release the goods, 1f seized, on payment of the penalty imposced or on furnishing
h security for the payment thereof as it may consider necessary.

) The assessing authority or other officer as referred to m sub-section (6), niay
require any person :-

(a) Who transports or holds in custody any goods of a dealer. to give any
information in his possession in respect of such goods or to allow mspection thereofl as the case
may be; and

(h) who maintams or has m his possession any accounts, registers or documents
relating to the business of a dealer, to produce such accounts, registers or documents for
inspection.

14. Prosccution and Penalties under the Act :- (1) \Where any person -
(a) liable to be registered under the Act tails to register himself: ot
(b) fails to file return or pay tax according to such return within the time stipulated

alongwith interest knowingly prepares or produces false accounts, registers or documents. o1
knowingly furnishes false returns i relation to his busmess. or makes a false disclosure o
averment in any statement required to be recorded or i any declaration required to be filled
under this Act or the rules: or

(c) fraudulently avoids or evades tax or deliberately conceals ns tax hability m any
manner; or




(d) fails to pay the amount of any demand notice and a period of not less than six
months has elapsed since the receipt of the demand notice by him; or

Explanation :- An offence under this clause shall be deemed to be a contmumg offence until
full payment 1s mades:

(e) deliberately disregards a notice of demand: or

(H) fails to make deduction of tax at source or. after deducting fails to depostt

amount so deducted as required under section 6:

(g) prevents or obstructs - any manner the competent offices under the Act. to
enter, inspect and scarch the business place or any other place where the goods or the accouits,
registers and documents are believed to be kept, or prevents or obstructs such officer to seize the
goods or the accounts, registers and documents; or

(h) enters into works contract with any contractor without obtaming from the
contractor a tax clearance certificate under section 7 of the Act:

(1) fails to furnish information as required under section 8 ol the Act:

.
() fails to maintain accounts in the manner as required under section 10 of the Actt
DVS (k) aids or abets any person in the commission of any such offence as atoresaid:

e

on a complaint being made against such person by the assessing authority of the arca or
any other competent officer having obtained sanction {rom the Deputy Commissioner having
jurisdiction, shall, on conviction by a Metropolitan Magistrate having jurisdiction. be punishable
with simple imprisonment for a term which may extend to six months and with {ine not
exceeding rupees twenty thousand.

2) Where an offence under this scction 1s committed with regard to a business,
every person, who was responsible for the conduct of the business at the time when the offence
was committed or who was answerable fora legal Tapse inany manner by his action or omission,
shall be liable to be proceeded against and punished under this section.

3) Without prejudice to the provisions contained in sub-section (2). where an
offence under this section is committed by a firm or a company and it is found that the offence
has been committed with the consent or connivance of. or is attributable to any negleet, on the
part of any partner of the firm, or Chairman-Cum-Managing Director. Executive Director,
Director of the Company, such Partner, Chairman-Cum-Managing Dircctor, Managing Director,
i 7 Exccutive.Dircctor or Director, shall be liable to be proceeded against and punished under this
section.

(4) Any proceeding under this Act including the proceeding of assessment.
reassessment, rectification or recovery other than the procecdimg for miposition ol penalty, shatl
be carred on without prejudice to any proseeution under this section

(5) If a dealer fails without reasonable cause to comply w ith any of the provisions off
this Act or the rules made thereunder. shallo it no other penalty is provided under this Act for
such contravention or failure, be hable 1o nposition ot penalty. not exceeding rupees twenty
thousand and where such contravention or falure 1s continuing one, 1o i daily penalty not
exceeding rupees five hundred during the period of the continuance of the contravention ot
failure provided that no such penalty shall be imposed W ithout affording the dealer an
opportunity of being heard.

1 1i5% Investigation of offences - (1) Subject to such conditions as may be preseribed. the
Commissioner may authorise cither generally or m respect ol a pai ticular case or class of casces.
any officer not below the rank of an assistant sales tax officer o mvestigate all or any ol the
offences punishable under this Act.



#2) Lvery officer so authorised shall, in the conduct of such investigation, exercise
all powers conlerred by the code ol Criminal Procedure, 1973 (2 ol 1974) upon an officer-mn-
charge of a police station for the investigation of a cognizable offence.

CHAPTER VI

Certain provisions of the Delhi Sales Tax Act applicable

16. Authorities under the Delhi Sales Tax Act empowered to assess, reassess, ete. tax

under this Act. - (1) Subjectto the other provisions of this Act and the rules made s
thereunder, the authoritics for the time being empowered 10 ass5es, TEASSess, colleet and enforee

. payment of any tax under the Delhi Sales Tax Act assess, 1eassess, colleet and enforee payment
of tax, including any interest or penalty payable by a dealer under this Act as if the tax or interest
or penalty payable by such a dealer under this Act is a tax or interest or penalty payable under
the Delhi Sales Tax Actand for this purpose they may exereise all orany of the powers they
have under the Delhi Sales Tax Act, and the provisions of the Delhi Sales Tax Act. relating to
returns, notices, assessment, re-assessment, rectification, collection, registration of any dealer
Jiable to pay tax under this Act, imposition of the tax Jiability of any firm or Hindu undivided
family to pay tax in the event of the dissolution of such firm or partition of such family, spectal
mode of recovery of tax, appeals, revisions, references. refunds fines, penalties, charging or
payment of interest, and the treatment of documents furnished by a dealer as confidential shall
mutatis mutandis, apply accordingly.

2) All the provisions relating to offences and penaltics (including provisions
relating to penalty in lieu of prosecution for an offence orn addition to the penalties or
punishment for an offence) of the Delhi Sales Tax Act shall mutatis mutandis. apply in relation
to the assessment, re-assessment, collection and the enforcement of payment of the tax required
to be collected under this Actor in relation to any process connected with such assessment, re-
assessment, collection or enforcement of payment as 1 the tax payable under this Act were the
tax payable under the Delhi Sales Tax Act.




CHAPTER NGl

Miscellaneous and Rules

147 Power to make rules ---- (h Hhe Government ny make rules generally 1o
carry out the purposes ol this Act.

(2) In particular and without prejudice to the gt‘lm'u(:“’ml‘ the foregoing powWer. such

rules may be made o pl'm"\dc for all or any of the matters uprcs.@\y required or allowed by this
Act to be prcscribcd by rules.

3) In making any rules the Government may direct that a preach thereof shall be
punishablc with fine not exceeding twenty thousand rupees. and when the offence is a continuing
one, with daily fine not exceeding five hundred rupeces during the continuance of such offence.
4) Rules made under this section <hall be subject to the condition of previous
publication: X

Provided that i the Government is catishied that clreumstanedes =0 exist which render it
any rules to be made under this scction.

) Jivery rule made under this section shall be laid, as soon as may be after 1tis
made, before the Legislatuve Assembly of Delhi whileatas sesston fora total period of thirty
days which may be comprised mone qession or i wo SUCCUSSIVE SCSSIONS. and i, before the
expiry of the sesston 10 which 1t 18 80 laid or the session immediatcly following, the Legislatve
Assembly agrees in making any modification n the rule or the Legislative Assembly agrees that
the rule should not be made and notifies such decision in the Official Gazette. the rule shall form
the date of publication ol such noufication have cffect only in <uch moditied form or be of no
effect, as the case may bet so, however, thatany such modilication ot annulment shall be without

prejudicc to the vahdity of anything prcvmus\y done or omitted to be done under that rule.

18. Power to remove difficulty - 1tany difficulty arises in giving effect to the provistons
of this Act, the Government may. by order publishcd in the official Gazette, make such
provisions, not inconsistent with the provisions of this Act as appear {0 it to be necessary ot
expedient for removing the difticulty: G

provided that no such order shall be made after the expiry of a period of two years form
the date of puhhc{\tmn of this Actn the Official Gazette.

(R, ToLoD SOUZA)
/ UNDER S?CRS’\"AR’!’(‘.’“.\J

necessary to take immediate action, it may dispense W ith the condition of previous publication ol



